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e ® 00

OA No.1381/95

New Delhi, this the 25th day of Oct.,1995

Hon'ble hri A VeHaridasan, Bice-Chaimman{J)
Hon'ble 3hri K.Muthukumar, Menber (A

M. V. 3.Rangandham,

3/o 3hri M. 3. Shsrma,

ASSist ant Director,

Govt. of India, :

Deptt. of Statistics :
Cortral Statistical Organisation
posted at Computer Centre,
10-Esst Block, B.K. suram,

New Delhi- 110 066,

Resident of B2A-128, Janakpuri, . .
New Delhi- 110 O38. . ve APpl icant

( In person)
| Ver sus

The Union of India represented by

Secret ary

Sovt. of india. :

Ministry of Flanning and Frogramme implementation,
Diepartment of Statistics,

4th Flcor, 3ardar FPatel Bhawan,

Parliament 3Street, =
New Delhis veslespondents

( New Delhi)

ORDEBR( GBAL )
By H on'ble 3hri A V.Haridasan, Vice-Chaimman(J)

The ap;vlicant in this O«sA has prayed for the
following reliefs= '

a) Since the applicant, who is an officer of

" Indian Statistical Jervice (I33) caanot be
posted to anyjob not govered under 3Jchedule~1
of 153 Rules, 1961, the Hon'ble Tribunal ma o
be plegsed to declare that the Respondenty hss g
exceeded his powers in posting the applicant to
carry out the functions of an Assistant directo
of Computer Cefhitre w.e.fo 1.8.1294,

B ;
) The Hon'ble Tribunal may slsc be r}_gﬁﬁ




an order restraining the respondents in assigning
%Obs’other than those mentioned in Schedule-1 of

33 Rules, 1961 to the spplicant, in future,
including the functions of an Assistant Giiector
cf Computer Centred

C) The Hon'ble Tribunal may alsc direct the I‘ES.F‘:‘ndfeﬂts
t 0 pay deputation allowance, fee or honorardum to
the atplicnt for the aiditional work dome by
him w, e.fe 1.8.1994 in exercising technicd and
administrative control cver the staff of Computer
Cent res '

(d) Hon'ble Tribunal may also be plessed to jward the
i ~ costs of this application to the apirlicsnts
The applicint who is present in person hss
‘g“ . #Amitked thot the post of Assistant Director held by
| . him is a cadre post. He has not been able to indicite that
| the duties assigned to him fall cutside the jumview of
the duties and resjponsibilities of Assistant Jirector,
Therefore, we are of the considered view that his griewance

is only imaginary. N o judicial intervention the. efore, is

cal #for, The application is, therefore, rejected under

ek Section 19(3) of the Adninistrative Tribunals Act,1985.
. - e

( A ViHARIDASHY) 7
Vice-Chairmn(J)
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